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(iv) NEED FOR HUMAN BEHAVOUR WJTII 
PRISONERS IN JAILS. 
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( v) . TAMIL N ADU BANDH AOAINsr 

TRAI,. GoVERNM NT FOR FAILURE TO n 

KAVERI WATER DISPUTE 

. SHRI K. MAYATHEVAR (Din . ) : 
·Jt is learnt · tha t a Bandh is being· m-
gaoized on 15th October 1982 by 

) 

T amil Nadu Government against 
tral. Government, alleging that the 
tral Government have failed to sol 
KaveJi water problems. The said Bandh. 

purely politically _ motivated, ..S 
a_ttempt5 to shift the burden on the Ca-
lf~, without the State authorities ~ 
a~y steps either to get water from KaJ.. 
natalca, or to solve the problems by tak-
Yng initiative. ln fac t. the· Central om., 
erilment convened the Conferences oC 
Chief Ministe-rs of the Southern Stan to 
discuss the water supply from Ka~ 
;~d the problems related thereto. Ba 
the State representatives and the C.K. 
did not attend these Conferences, as 
.tioned by the Agriculture Miniater. fa: 
the past many months tbe....State Gm-

' cn1ment bavo not taken any ste to 
1

fld 
Jbe water supply for Tamil Nadu. 'De 
result is that the entire Tamil Nadu • 
facing serious drought and famine • 
tion. At the same tim , ·charsca 
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al1egations are being made agaiJtst (he 
Centre without any justification, b the 
Government of Tamil Nadu. The said 
Bandh by the Tamil Nadu GoverrinWnt 
i8 neither )egal nor constitutional; and the 
Central Government should declare the -
said Bandh unlawful, unconstitutiona , 
unwarranted, unnecess'ary and unltemo-

tic. 

(VI) LOAN TO SCHEDULED CAsTES AND 
ScHEDULED TRIBES FROM BANKs FOR 

BUYING MILCH CAITLE. 
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(vii) MER.GER OF COAL MINES LABO-UR. 
WELFARE! 0ROAN1SATION Wll'fl COAL 
INDIA LTD. 

SHRI R. L. P. VER.MA (K0darma): 
The Coal Welfar Organisation financed 
out of the cess on despatches of coal and 
C.M.L.W. Fund Act, 1947 has be-en 
providing medical, housing and other 
welfare measures {pr coal mine in the 
country for the last four decade'i. 
Majority of the 4000 employees of the 
Fund who are Ceo~ral Government Ser-
vants with pensionable status have ren-
dered over 1 5- 20 years service. 

Io March, 1981, two Regional Hospital! 
of the Fund at Naisarai and Phusro were 
transferred to C.I.L. Recently a ;:lecision 

is stated lo have been taken to transfer 
l 2 more Regional Hospitals to C.l.L. 
Unfortunately, in spite of repea ted i:e-
presehtation by this Association the 
matter regarding protection of seniority, 
rank and prior settlement of the em-
ployees pension, gratuity and other dues 
of the employees, has remained undecided 
till now. The Association's demand for 
full merger of CMLWO in!o CIL insteact 
.of piecemeal transfer has abo been 
ignored. 

Having been utterly dislre ed the em-
ployees of the CMLWO have been stag-

ing mass rally, dharna and relay fast 
since 13-9-1982 against the unilateral 
decision of piecemeal transfer of RHS 
to CIL and demanding full merger wiih. 
prfor seLtlemnt 'of term and conditions. 

Il is, therefore. urgec.I upon the Energy 
Minister to kindly proclaim at the c.atlie t 
that 'the merger will be complete 3 1d not 
c rrie out in in ta lments to enable ~hose 

sitting in relay · f st to break their fa '5t 
easing tension and labour unre t a nd 
re ume their work in th«! intere:; t of the 
nation. 
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